L(pfg_g/% mmZéLOL ;)g_ /

CENTRAL ADMINISTRATIVE TNPUNAL |
GUWAHATI BENCH :
GUWAHATI 05

(D, STRUCTION or RECORD RULES 1990)
}(/{ éD -2 Q'?/ 9@ Wa&/
‘— INDEX

e posce]  Hopde- /g//Q/Qé

Ordcrs Shcct...».%@[.g...é. ............. levessanes Pg ..... .1 .............. to.....éf. .............
2. Judgment/ Order dtd 07/ ‘?/ 7:;
3. Judgment&Order dtd
4. Ohrrrrrrorin 43/96 ............................ Pg....l'. ............... ot B
5 E.P/M.Pr.. ﬂﬂ%/?é .................... T S S S
| }VPM«P ...... 8@/96 ................ Pg..... Looecininns t0useerrervornernons
N W ...................................................... O S t0usiDriisreens
8. Rejoinder.ccoieniiiennnninniiiin | 37 RO 11 FRRRRRRRIN
o '»9;‘,Rep1y...._..'_ ..... cbresssesissssissessessssssss PRisssan ovriioitiirmmiommenes |
10. Any ochcr Papers....;.‘ .............. Pg ..... to
11. Memo ¢ prpearance MP"‘ 1'5?? q6n°&3"“”{‘7’ﬁl%¥
| .'.12.:Addit1cnal Afﬁdav1t ........... ﬁ)t?fwﬂbc\“’@}?llbi% ............ s | .
R 1nf_3'.”V'.S.I.fitte1 Arguments............ ?’e‘]"’mﬁba ............. roL/ :
14, Ameniement Reply by Respondents.,.,,,,,,,,,,,,,,m .................................. | o
15 Amc dment Reply filed by the Apphcant .........
=) 16, Coun A
s N Q bmniHeed p- 1%/%
P9-1dvq ISR
‘SECTION OFFICER (Judl)




PR TR AR ENE W B (N ]

: _OFFICE NOTE | | DA -
. ﬁo00..000000'.ooo._crg‘z;ﬁéatv

‘I.
¥
by
§

CENTBAL AEWENISTRATTVE TRIBUNAL
"ORHEINAL APPLNGNO, -

. THANSFER AFPLN.NO.

' CONTEMPT APPLN.NO,
R KEVIEW APPLNWNO,
. MISC.PEIILION NO.

’!L v

V\,

"oaoou.oco.!_..'ooootocooo.o!.oo

GUWAHATI BENCH : GUWAHATI
’} oF 199 -
COF 1995 LT
OF 1995 Em NO» )
OF 1995 (IN NO. )
OF 1995 (IN  NOw.

M.;(&Q&, QAL L APPLICANT (5) | 3

For the Applicant(s) ‘oo M.

. Nr.
MC-o
ML o

Por the Respondent(s) Mr. -'

DATE

L,.. ., . RESPONDENL(S)

N &ANJWN”“*\.
G Mtz

9 , g ErunvTTN

G Q,u ¢, CLRC.

2 Y bl
.oo..o.'coco-o.o.ooto.co'ooo.oloiv‘nn’tot‘.‘b\!twt .

<

ORDER

.oooo.ooo.noot..oocodtv‘bsirﬁxii‘!b‘\\\\\i N

Lcave note of applicant's counsel.
Adjourned O 22=2«96,

/
A

’ Vice=Chairman

xixxtaxndmixked

Cgpia apphcation is n \
“form and withio time | {h‘lember.é
. F. of Rs 50/ im

feposited vide

g‘omn No.3 | }SC( 93-2-96

Rl

W Mgistenr (4

o/ingjc\oocoooooco. PEERLK

Y2 86

1m
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learned counsel
Ali,

{ - Mr S. Sarma,

for the applicant- and Mr S. learned
Sr. C G. S c.; are present
Llst on 7 6. 96 for hearfhg.

!

Member

. Mr. S.Sarma, learned counsel for the applicant.

Mr. S.Ali, Sr. C.G.S.C. for the respondents. '
. o 'l!a"
‘Hearing adjourned to 21.6.96. To be listed for
_hearing alongwith 0.A. 214/95. '

%

Member(J)

. ¢ ~ Member(A) ;.
None 1is preéent. List  for hearing on
22=7=96, .. . o . [ '
§2 | '&—‘ »

Member # | -
None for the applicant. A
Mr. S.Ali, Sr. C.G.S.C. the -
respondents. " o,

. List for hearing on 14.11.96.

R Mééé%fﬂ.

for

Mr.B.Mehta for the applicant. |
 Mr. S.Ali, Sr. ‘C.G.S.C.
respondents. ‘ '

| for the

List for hearlng on 13 12 1996
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, o 18.12.96 vide order today in M.P.2217/
6-3-0)% o the interin order dated 15.10.96
in M.P.153/96 has been modified. -
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Cﬁj\o& ~ 10.3.97 ~ Let the case 'be listed on 21.4.1997 for
W hearing.
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266697 The respondents have filed an affidq

vit in Misce.Petition N0.94/97 stating
inter alia that the scheme has since bec
approved and it is likely ta be noified.
In view of the abovexMr.BeKodharma. 1eaz
ed counsel appearing on behalf of the
@klicant submits unless the scheme is
notitjed and we comesto know about the
schem\ it will be difficult for him and
for tha\ purpose Mr.Sharma prays for tir
till theélcheme is notified. Mr.M.K.Gup*

learned Ad“nC@G,S.C@ submits that the
scheme will

> notified very soon, may
within three Weyq, Mr.S.51i, learned
o

Ore.CeGeS«Ce and OMOKOGupta,‘ leared

AddlaCaGoSoCo alseo greed that the ma?-
should be heard gft the publicati®

of the scheme.



A . Mo i R ‘.\. '!"
F 296;97 Mr.SgAli,‘ learned Sr.CoG.S.C.‘Qa{gd
; Mr.MoKoGupta, l‘ear{led AddloCoGoS¢Co
also agreed tha® the matter should
L <o ‘ ( ' be heard after the puvlication of th‘e
scheme, :
Considering the submissions of
the learned counsel‘for the parties
Cot e
we adjourn the case t%llﬁ777797?
oy - : Nk & :
:W" \
, Vice-Chairman

¢

. b
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7.7.97 Heard ,beth counsel of the parties.

Hearing concluded. The application is disposed

lv'-' \.
of on withdrawal with liberty to file fresh
application if so.advised. No order as to costs.

Order is kept in separate sheets.
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-fUnion_of India and others ... Re@ondehts;

”’

NDEX

$§1,%. Particulars of the documents pades nos.

1. Application o 1 to 15

2.  Vefificstion o 16

3¢  Annexure AiltoA3 ) 4% Lo 19.

4, . do B 20 te 2t

5. ° do c a .

6. do D 23 to 16-“
7.  do E (Set) ,,.5."1 ia to & 3)

83,  do F 22 t0 34
9. do ¢ 3¢ &0 3¢

i S . .

For usebin Tribunal®’ g office

Date of £iling 75.>- 96
application Mo 84 23/)94
~ ' Regiitrar

-

-




/

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL :§ GUWAHATI BENCH

OeAs NO» 25 1906.

BETWEEN

Md'e Rahmat Ali
son of Chakal Ali,

Bangal ikuchi, Rangia,

- Kamrup,Assame o « +APPLICANT

AND 1

Je Union of India,
represented by the Secretary to the
Govt.of India, Ministry of Water‘Resources,.>

Choram Shakti Bhawan, New Delhi.

2« The Chairman, .
Central Water Commission
Sewa Bhawan, R.K.Puram

New Delhi.

3« The Bxecutive Enginner
M.O+S.T. Sub Division SWC
Bamunimaidan, Guwahati~21l'

4. The Asstte Engineer,
M.O_-‘S-To Sub-divis ion, C.W.C.

Bamunimaidan,Guwahati-21%

e + +RESPONDENTS »
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DETAILS OF APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE.
(a) The instant application is not made
against any parti cular order but has been made séeking
a relief towards regularisation of the aforesaid
applicant's services. Recently the applicant was under
casual employment/worked charged(seasonal)Khalasi under
the respondents and as per the scheme prevelent as
well as the verdict of the Apex Court, the aforesaid
applicant is entitled toappointed with temporary status
with further regularisation of his service with all

consequential benifitse
T e ———

(b) Appointment/termination prder dated

2744465 (Annexure B) ' -

2 LIMITATION

The applicant further declares that the
application is within the limitation period prescribed
under Section 21 of the Administrative Tribunals Act,
1985, However, the circumstances leading to the
filing of the instant application has been explained
under the Head - "Facts of the case" and which may be

taken into accounte

3. JURISDICTION OF THE TRIBUNAL

The applicant declares that the subject matter
of the application is within the jurisdiction of this
Hon'ble Tribunals

Y/

Vd
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4. FACTS OF THE CASE.

4.1 That the applicant is a citizen of India
and a permanent resident of Assam and as such he is
entitled to all the rights previleges guaranteed undér
the Constitution of India and laws assigned thereunder.
4.2 That the applicant belongs to the lower
gtratuim .

staresbizn of society and a member of a very poor
fapilye In the want of job to earn 1ivelihood for him
ag well as for his f amily me mbers, he could not
prosecute further studies after passing élass IX and
accordingly he joined in the services at Respondents in
the year 1983, 15th May as a seasonal WPfk charged
khalasi (Group D), It will be pertinent tovﬁénﬁioh hége
that the applicant 4as appointed in the service aﬁ the
Respondents after hewas found suitable for the post.The
name of the applicant was sponsored by the Employment
Exchange for the said post and after a due selection
process he was found suitable for the post and was
appointed as s seasonal work charged khalasi (Group D)
for a specified period and to that effect the applicant

was issued with interview letter.

Some of the interview letters dt. 8.5.84,
75485, 26.4.92 are annexed herewith and marked as

Annexure Al, A2, and A 3 respectively and one of the

such appointment letters is annexed herewith and marked

as Annexure B
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443 That the applicant has put in his sincere
service under the respondents for more than 12 years _ i
in different spells. Being satisfied by the service

rendered by the applicant some time the respondents has
engaged him as casual as well as worked charged Khalasi

in continudtien to his earlier mode of s ervices

For better appreciation of the different
spells of servicés rendered #m by the applicant, a brief

table is given below :-

Ydarse - days mode of employment.
1983 153 Sea® nal khalasi

1984 153 do Iii

1985 153 do

1986 153 do

1987 154 ‘ do o
1988 154 do

1989 258 Casual lavour/seasonal khalasi

1990 360 do do

1991 330 do do

1992 330 do : do

1993 330 do ‘ do

1994 254 do ‘ .do

TOTAL 2952 days in 12 years.

4ede That the applicant states that he was allowed
ter
to wérk in an exploitative bﬁég by the respondents.The

applicant being aggrieved by the action/inaction of the
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~of the respondents , he has preferred a representation

dtde 18.9.92 and he mms made a catagorical prayer for
regularisation of his services but contrary to it the

eme B
respondents did not ed=e re ly to the said represen
tation. The applicant in his said representation stated
all the circumstances which leads to some sort of sympatheti
-tic consideration from ther espordents for his |
regular appointment ard he made a categorical state

ment regarding the illegality caused to him by not

selecting him wheze his name in the Sl.No.3 .The

respondents hage acted arbitrarily ¥ in the said selection

where the Sl.Nos 1,2 and 4 has been appointed as regular
work charged khalgsi leaving aside him. I
‘ : R

A copy of the said representation dated -@
18.9+92 is annexed herewfith and marked as |

et

Annexure C.

4.5 That it is stated earlier that the

applicant has been workirg since 1983 and has complited .-
. \

almost 12 years of service as casual/w/C'khalagi; ¥

without any ray of hope of regularisation of L J£2;_~f
his service. Instead of regularisation of the

applicant's service, the respondents hae not even

granted the temporary status under the sch;;;T;ormulated
by the Govt.of India for grant of temporary status

and regularisation, pursuance of thg Apex Coﬁrt's

verdict. It will be pertinent to mention here that



‘covered under the said scheme formmlated by the

e

-

the applicant haé put more than 12 years of services

and from the diffgrent spells and days of service
rendered by the applicant as stated earlier, it is
crystal clear that the case of the appllcant is squarely

GQVL Of "\‘\J‘*o‘
XEXERK -

dzﬁtn pursuant. to Apex Court's;verdict. Henée there is

‘no earkthly reason as to why the serf¥ices of the applicant

has not been regularised till date.

4ué : Thét m&.as stated earlier the applicant

was appointed as a seasonal khalasi by the respondents

in the year 1983, and he was working affixed pay at
RSe750/~ to 940) which is a prescribed scale of Gradp D

e mployee. However, the applicant's services is terminated
and/or he ls kept in employpment for a definite period

and after he is engaged on casual b631s for rest of the
period in some of the years, dgain in the next year,

he uis'ébpointed for a further period. Thus the process

is going on since the time of his appointment and

inspite of the fact that Govt.d India in the year 1993
has formulated a policy decision for grant of temporary
status with the consequence of regularisation in dwe
courseu The applicant is still deprived of his legitimate‘
clalm of regularlsatlon of his service where his case is

squarely covered by the sald/scheme. It will be pertinent

. to mention here that the applicant has put more than 240

. days of continous work more than 6 years in the s ame
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_ departmént from the year 1989.bﬁi contrary to it, he

has nnot yet grqnted with temporary status whereas

the ‘scheme came into force in 1993 only.

A copy of the said scheme is annexed herewith

and marked as Annexure.D.

447 | | That'the applicant states that every
year he ié issued with the'same kind of appointment
letters and the%eafter he is also required to work
beyond the prescribed period in the appointment letter

on casual basis on daily wages’

His such appoihtments are not is dispute

.and thus ‘instead of annexeing_all the appointment

letters including appointment letters of casual basis,
the applicant begs to annex oneset of such appointment

letter showing more than 240 days of works and

the same is marked as ANNEXURE E(Set)

448 ° - That the appliEant states that some

of the Group D employees of Central Water Commission -

who are similarly situated like that of the applicant
had moved the Principal Bench of the Hon'ble CAT,’
New Delhi, by way of filing various OAS 'wherein same

kind of grievances have been raised as in the instant

'abplication were raised. The Principal Bench of

Hon'ble CAT in its judgement dated 10.2+94 in O.A. No.
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273/92, 604/92, 1601/92 and 2418/92 allowed the said
OAS with the followihg directions:

~_ "(i) the respondents shall prefer a scheme

for retention and regularisation of the casual

- labours employeé by them.  This scheme should.
take into a Eount.thé regular posts, that can
be’ created taking into account the fact that
even if a pérticular.gchemes are launched eVer&
yéar; Iﬁ asséssment of the regulér posts that
can be created on the basis should be made .For
"fegularisation ali those who have completed 240
dayé‘seryice in two consecutive years; should be
given priority in accordance with their length of

service’s

(ii) Those who.wex® have éompleted'lQO days

of ser&icé should Be given temporary status

in accprdancexNith the instfuctions issued in
‘the Department of Personnel from time to time.
After completion of the.required period of
service, they should be considerea for regulari

sation.

(ii1) adhoc/temporary employees should not be
replaced by other adhoc/temporary &mployees and
should be retained in preference to their ‘

~ juniors and outsiders.



(iv) Such a schemé shall be submitted by the
" respondents for scpufin& of this Tribunal withi
-n a peridd of three months from the date of
communication of fhis order by the petitioner

to theme

A copy of the said judgement is annexed herewith

and marked as ANNEXURE E.

4.9 That the applicant states that the said
judgement was carried on review by the respondents
therein but the same was dismissed by the Hon'ble

Tribunal by its judgement and order dated 9.9.94.

A copy of the said judgemenf dated 9.9.94

- is annexed herewith ard marked as ANNEXURE F.
4;10 That pufsuant to the aforesaid judgement,
the applicént therein have been granted temporary
status and to the knowledge of the applicant, all
the applicants therein have been continﬁing in -
<their services without any interrubtion and break
and they are enjoying the consequences' of granting
the temporary statuse. One of the applicant in
the aforesaid‘OmAg has been transferred to Shillong
and . he has been continuing as a Group *'D' employee
on conferment of temporary status with -all

consequential benefits. After the aforesaid judgement
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there has been no occasion to terminate the services
of . the applicant therein ard they are énjoying :

the benefit of tempprary status as pér‘the scheme
holding the field. The Cénffal water Commission

has formulated and adopted the scheme as was
formulated by the Govt. Ministry of Personnal

and Public grievances with siight modification hers
énd there, more particulérly, as regardé number of
working daygs The.respéndents méy be directed to
produce a copy of the same formulated by them under
which the applicant is‘entitled‘to be conferred with

tempprary status with all consequential benefits.

4.i1 | - That the apolicant states tha t the

' réspéndents instead of being a modal employer have
envisages under the Consfitution of India as the
laws framed thergundér have been utiiising the
servic;s of the applicant for las? several yearé

in exploitative terms without giving him any ray‘

of hope of future prospects The office order vide

No .CWC/BSD/SIL/CB-12/92/734 dated SIL 05/08/92 bears
the testimoney to the facts that of the respondents
exploitative attitude ‘towards the applicant by which
ﬁhe applicant was ask to observe and to collect the
water level from_River'Gumuti (which is a remote area)
rdund the clocks It is further ordered by this

aforesaid office order, alloting the said work to the
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” -
applicant day and night with out any hindarencee.
‘ P d

!

- A copy of t he aforesaid order dated 5.3.92

is- annexed herewith and marked as ANNEXURE G. :

4,12 That the applicant states that he was put in more
than .12 years of services under the respondents and
being aggrieved by the action of the respondents

for non 1nplementatlon of the orders of Apex

“Court and the 1993 scheme made several representatlons

but no fruitful purpose has been served. It is further
stated by " the applicant that he put- more than 12

years of service but there is no such guarantee that
he will get in JOb in the next year and there is no
prescribed Roll ot seniority list. The applicant is
‘working at a’legitimate expectation @hat his services
will be'regﬁlerised but even if his services are
regularised on what basis he would be listed in the
seniority as because by now he becaﬁe over eged and
.in the case if he is not aepoinfed for the next spell

-

he will face_an irreperable loss and injurye.

-

One of such representation dated 11+9.95 is
~ annexed @erewith and marked as ANNEXURE H.

4.13 That the applicant states that in view of

the aforesaid judgement of the Principal Bench per

" taining to the same Department; there is no earthly

reason as to why the benefit of the said judgement
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should not be extended to the applicant. The respondents
-6f‘their own @dght to have extgnded the benefit of.the said
judgement fo the applicant instead of compelling them

. to come under ﬁhe ;rotective hands of this Hon'ble
Tribunal. It will be pértinent to mention here that as
stated above a scheme in the }eai 1993 ha;f;%epared
puréuant.ts:;hg said Principal Bench's judgeﬁent and from
the year 1989 the:applicént has put in more than 240

days of continuous service under the respondents as

- stated above”iﬁ the table. Hence the applicant is

covered by the Schémg ofv1993:;nd he should hav;fggven tempo
rary status along with éonsequence‘of regdlérisatién.The
.‘applicant further states that it is his r easonable
expectation that since he has come under the protective

" hands of thié’Hon'ble Tribunal , his services ﬁix meed would
be continued and thus it is a fit case for an interim
“order diregting‘the respondents not to terminate in

service of the/applicant and and akkmwi% alternatively .
prays that'he may be considered for régular vacancy

during the prndency of the O.A.

5.  GROUNDS FOR RELIEF WITH LEGAL PROVISION

51 Eor'that.prima f acie the éction/inaction of

the respondents are illegal and arbitrary.

5.2 For that the applicant has continued in the
employment of the respondents for the last several
years and -his services aré required tblae:regularised

with all conseguential benefits.
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5.3 :Forgthat there beimp a jud@ement holding in field
pertaining to the samé department, the respondents

are duty bound to apply the principle laid down therein ;
in case of the applicént also, without compelling him

to approach this Hon'ble Tribunale..

544  For that the 'c;onstimtional mandales demand that
the sefvice‘bf thé.applicant,be made continuous with
.furthef benefit of régularisation and his service whould
not be utiliééd in exploitative térms as has been ;

. done by the respondenté in the instant cases

5.5  For that there is no earthly reason as to why
the same treatment should not be meeted out to the
applicant'whereas in other similarly situated persons
were alréady getting the fruits of the said scheme

prepared by the r espondents.

5.6 _For that the appl icant has been treated diff-
erently and thus there is violation of Articles 14

and 16 of the Constitution qf India.

547 For that the applicant has been continued under
thé fespoﬁdeﬁt;'%or more than'i2 yéérs without any
seniority and inereaments and in the process he has
lost his chances of  other emplbymenf, being overaged,
thé.Hon'ble Tribunal may direct: the respondents to
regulafise inservice of the;appiicant,in Group *'D'

and to prepare a seniority list and accordingly to pay
increaméhts and other service benefits to the

" applicantn
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58 For that the respondents are duty bound to give

watage to the service rendered by the applicant

towards regularisation of his service and hig service

canmot ke atliged in exploitative terms in violative

of the provisions of the Constitutioal Rules and the

la°w§ framned tlre reunder,

5,9 . For that in any view of the matter the actiop
ihaction’ on hig part as the respondehs are not éustai_

nable.

' 6. DETAILS OF REMEDIES EXMAUSTED

The applicant declares that he was m other
alternative remedy other than approaching this

Hon'ble Tribunal. *

7. MATBERS NOT PREVIOUSLY FILED OR PENDII\T‘ BEFORE ANY
OTHER COURT,

The applicah further 'aeclanes that he had not
previously filed any application, writ petition or
sutt regarding the matter in re c:pect of which the appli
eation has been made before any other Court of law/
or any other authority and/or other Bench of tle :
Tribanal and/or sny such application, Writ petition or

suit is pending before any of them,

8, RELIEF SOUGHT FOR:

in view of ‘the facts and circumstances stated
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above, it is mst regpectfully prayed that tle

ingtant applicéﬁzon be gdmitted, records be called for

and or perusal of the same and upon hearing the

parties on the caase/causes that rey be be showmn,

be ple‘ased to erant following reliefs.

8.1 T§ direct the respondents to regularise the
service of the applicah with retrogective effect’

i.e. the date of this initial mppoaidominm appointment
from 1983 with all conscuential benifits including

arrear salary, other dues like increaments and ceniority,
Iy fevwn Of /593 Cehemce,

Be2 To direx the respondents to extend the
benefit of Annexure E judgement and order of the

‘Principal Bench of the Hon'ble CAT , New Delhi,

8,3 ‘To direct the respondents mot to terminate the

cerfice of the appellant and to allow him to work

in hise earlier post as per earlier scheme, pending

di sppsal of this O.A,

9, INTERIM ORDER PRAYED FOR

The _applicant prays for an iterim order
fmm this Hon'ble Tribunal directing the respondents
to allow the applicant to @ntinue in hig service |

as before during the pendency of the instant appli

cation.



| 3. Payable at : Guwahati,
12, LIET OF ENCIOSURES
A5 stated in the Index,
VYexrificstion

1, Md. Rahmad Ali, Son of Lat

 10a¢.. . .16
11. PARTICULARS OF THE I.P.O.
1. I'.P.O. Noy | o9 3\759
2, Date 1y . 2k

e Chakal Ali

aged shout 32 years resident of Bangalikuchi, Dist.

Rangia,Acsam do he reby solemnly affirm add verify

that the applicant is the instant

applicaticn

that the statementg made in paragraphs

are true to my legal advice, I have

nmot suppressed any material facts,

Adnd I sign this verification on thisg .

1ly th day of Febkruary, 1996 at Guwshati.

/7

fadmet 7%

APPLICANT
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:'of interview.'q;
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- C : (
‘ GOVERIVBNT OF INDIA o o
CEIMNT'RAL WATER COMMISSION ' : S
4.0.8.T. SUB-DIVISION . ‘ )
BAMUNI MAID*N: GﬁmATI—El -
_‘ . 07? 4 SJJ' SM.
NO. =TT /MOST /G~19/84,4 iy Dated____ : /34 .
TQ‘»‘ P | .o - | o
sert MK hanat AU , . ‘
Cfo &oﬁafm d—;wh:f\m co .' o
X Cpo. Ak q/cumn
'»iQ%&L»$v\XA“'L»,'
U R ; ) ) ’ w»
Sub.:  RECRUITMENT OF W/ SEASOVAL KIALASI.
e
; You are requested to attend before an Interview Board
at 11.00 A, M. on 15-«5~84 in the ofﬁgce of the Adssistant Bnéineer
M.0.8.T, Sub~Division, C.WC,, Bamunimaidan, Gauhati~?1 for :
recruitment of \W/.Seasonal Khalasis as sponsored by the Employment',
. Exchange Gaubati.
All original Certifiéates may be-produced at the time

S "3 S S
o wwwwwan*“WTIr“me admissible for attending*the .
inxerview%; T *u" N
. {, ASSI m GINEDR _
‘BAMUNIMAIDAN: GAUHAT =21
;L‘:

S B e

i L



GRAM ;" XENGAUGE™ o PHONE §32012

GUWAHATI s GOVERNMENT & IIDIA

CENTRAL WATER CORMISS ION
W.K.& F.F. DIVN, NO.II

PUB-SARANIA,GU#AAATI-3: | -
NO,WR&FFD - I11/CB/WE~4/VOL. 11/ £.8.5€-8Y pe._ 1]5 ] /85,

To '
' shri RAHMAT Al

/0. Gl Hnssim
At ean . (vuvoosc Yoo
@\M\t\m's(\r"‘ 1.

Subg- Reoruitment of W/Z Seisonal Khalasi,

]

You are requestod to appear bofore the Interview Board at
11,00 drs, on 14,5.85 in the office of the Executive Engineer,

WRFD-II,C,WeCy Pub-Sarania, Guwahati for reqruitment of W/C Seasonal

Khalasi as sponsored by the Employment Exchange, Guwahati,
4 ﬂw_

All original educational Certificates, testimonials and

Lmployment Bxchange Registration Card may be produced at the time of
Interview,

No T,A, & D,A., will be allowed for attending the Interview,

\'\_

Employment Officer,

?»%MWMmﬂgaxmxnuinﬁJﬁmo}n&meut&ﬁ%@B&M%§tgq; unskilled applicants, Silpukhuri, .
. 72/85/792Dt, 30,4.85, . ¢  -— " 9T®Now_t; hig Lotter No, CRD/70w . -

—

‘Copy to the Assistant Engineer, .0.S.T. Sub-Divn, CWC. Guwahati for

information with reference to this Office letter No. WRAFFD ~1]1/CB/ WE~
4/V01.II/1710 dt, 11.4,85, ‘

EXECUTIVE BNSINEER:z:
’ e TR
wv‘;& Bt . s
. ? .
: “ j"i“ ’..llw"’"r"i. £
0
‘.“ '-.‘o
<t :‘,U'. v ‘o . @332
i g -
o -'\.‘*?;":" : ) ’
~ e G o
: B3V, N
! N f %
b
C g
W
- I .

s
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L
L - Jcb ~ 7
* \/ . J/_" /
’ ' 12425/
GRAM 3 “XENGAUCE® Ro,A-16021/4/matt-11/92/
GOWAHATY ) Govermment dia
' Barak Division
..... Centrel Water Camission
PHORE KO, 60445, ~ 8ix Miles s Narengi Road
— Khanapara § Cuwahati- 22 -
| { / _
Iated Guwahati, the 7 /1992, ‘
To
..... {(,...__...._......[ﬁ 5/(’@[&‘”
. AELLD twe hGhon ‘
(w th ooooo-oooﬁoo.o. G0N0 RCCNOOEGENBRORNROIOISICIOOTRIY
Subjeots-  Recruitment of W/C Xhalasi.
Qé.iﬁ ;;; R\\/ ’ You are requested to appear before the Interview Board at

11 AM. on 28=4~92 in ths office of the ﬁmcuti.vo Bngineer, Barek Division,
C.W.C,, 6th Mile, Rarengl Road, Ehanapara, Cuwshati-781022 far recruitment
of work-charged Khalasi,

A11 the original @ducational qualifioation certificatesand
other testimonial) may be produced st the time of interview.

Ko T.A./Duh, will be allowed for attending the interview.

PR
_ é\w\‘ﬂ L

( N, KMATI )
EXECUTIVE ENGINEER
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GRAM : "XENGAUGE" g No. WMBD-II/CB/Estt.I11/95//33— /35

SUWAHATT Government Of India

Yiddle Brahmaputra Division,
Central VWater Commission,
Rajgarh Road, Uuwahati - 7,

Dated the){i£;£/95,

TELE : 560445

S ey o ow o v — —

‘ S The undersigned hereby offers appointment
to the following persons as: "SEASOMAL® V//C ¥Khalasi in the work-
charged establishment in.the pay scale of k. 750-12-870- EB-14-
940/~ with the usual allowances as admlssible as per rules from
tlme to. time. : Co ‘ . . )

e > o oo mmm w— wmes  wmme  wws e mn owm  vum " amm e mas v ’....' ______ Tb-—“
S/N: Name & address of Employment Place of ,Remark
,‘candidates, - .Exchange , posting . s
- o i < : ,Regd. No. , ' .t )
& e ¢-5 N S ¢ ) M ER €3 I S ) N
1.. Sri Sushil Ch. Das, 2768/79  Barak Sub-Divn,
" C/0,Sri Rajendra Ch. Das, CHWC, Silchar., -

C/0,Chitta.Ranjan Road,
Janiganj Bhuiya Road,
Silchar,: Cachar. :

2. Miss Sulekha Paul,‘ . Wf776/77 -do-
c/0,Swjala Paul, C/D,
House, Meherpur, .
P.0-Meherpur, Cachar.

Sy . B

3, Miss Purnima Das, W/184/83 MN.S.D. C\C, (Compilat~-
D/0,Lakesh Rn. Das, . Guwahati-22, ion of GDS
C/0,Subash Chakraborty, . ' : data)

_ Chakraborty Cycle Stores,
Tarapur, Station Road,
Silchar, Cachar.

L. Sri Jitendra Ch. Das,”  1451/79 W/T Station,Matizuri

--§/0,Tarachand Das, . ' under B,S.D.,Silchar
"P.O & Vill-Salchapra . )
-Cachar.- : , . .
5. Sri Sukumar Das, -, -7060/80  %/T Station Dholai,
C/0,Lt.Kamini Das, - under B.S.D.,Silchar

Vill-Meherpur, C/D Home,
_P.Q-Meherpur, Cachar.; { 57 7 "

6. Sri Arun Kr. Das, 539/82 Lakhipur site,under
c/0,Lt.Prafulla Kr. Das, B.S.D., Silchar
Vill-Bakrihawar-vii,

P.0-Kalinagar, Cachar, ' ‘

7. Sri Pradip Kr. Dey, 2143/79 Manu site, under BSD,
C/0, Swapan Kr. Bhadra, . - C¥C, Silchar
-Tarapur,Silchar-3, <

Cachar,

R S
-t
e

Contd....... 2/-

P
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8. Sri Harinarayan Nunia, 1956/83 - Harangajao, under
C/0,Shukdo Dee Nunia, . B.S.D, Silchar
P.0-Singalla, Cachdr, . fu, e’

9. Sri lalpiongthar Hmar, J/US/74/ W/T Stztion Chottobekra
S$/0,Lt.K.Khupa,Chotto- 85 under 'B.S,D,,Silchar
bekra throuch AR, , '

Barak Suo»va CMC R T S T

. 1lchar, o -
10. Sri Aswini Xr. Das 7€9/80 L/T Station Amraghat,
S/0,Lt.Prakash -Ch. D@S R “under B.S.D, Sllchar

P.O & V111~Pdnganaga*, - L
Dist-Cachar, ) o A

11. Sri Dipu Dutta, - L 5521/81 L/T Station Anarpur,
c/o, Dw13endra Dutta, under R.S.D. Silchar
Vlll-—Amc—I‘ugh"t F. 0- . :
Dharmlkhal Dlst—,

-Cachanr, = . .

12.. 3Bri hunga Mohan Das, - 3858/76 -iW/T Station,Matizuri, -
C/0,8ri Baistub Ch. Das . * . .under B.S.,D, Silchar
Sonzi Read,Si¥lchar-5, - ' I

A3.. Sri Subendu Barman, -6139/84 . V¥/T Station Thulai, « - ..
C/0, Bhugesh Ch. Bﬁlmun, - urder B:S.D. Silchar -

Vlll—uajtrpr am, P.0-
Dholai szar, Dlst.—

Cdchar, y A lu. .
$14; Sri Nibaran Mamasudra 570/77 M/T Stgtlon Pharmura
C/0, Lt. Kalimohan ija‘ T under B.S.D. Silchar.

-sudra Vill & P.O -
GosSdlpur Cachar,.

15. Sri Faizul Hague Bar-  1755/80 ¥i/T Station Amarpur,
bhuya, C/0, Sidur Rap-."- g under B,S.D, Silchar
man Berbhuyr,” Vill-Pur- . : :
beklharbond-ll, P.O -

Amala, Cachar,

6. Sri Shyzmal Kanti Dus 5378/80 Harangagao site,under

C/0, Binode Behari Das, s . B.S.D., Silchar

vill- ~-Chendpur, Cachar, - "
17. Sri Brlgugoy,Das -y, 105/81 Manu 51te under 3. S D..
. C/0,Sri Bharat' Ch " Das, _- " Silchar

Vlll Naralnpur, P.0 -
North Narainpur,Cachar,

18. Sri Sankar: Slnh»,. ' h/sy v B@rkhold Slte‘ under
- C/0, Bijan Ch, Sinha, 7 7 B.S .D. Hilcher,.
Vill-Nabtasantipur, , A
P.0-Janekibazar, .
Vill- -~do- "chhar;,

19. Sri Fircz Khan Laskur 1095/80 V/T Station Yharmura,

;
o &

C/0, Mon*azur Laskar, . under B.S.D, Sllohar '
Vill- ~Vivbingoha, Cacher, =

20, &ri Dilip Kr, Des - 6307/83 %/T Station A/P ghut,
c/0, nomornn*“n Dus under B,S.D. Silchar
Annapurnagt xdt T«rupur,
Silchar-3, P?char,

Contd..... 3/-
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SPi Abdus.Samed Barbhuya, 2610/84° /T Statlon Amraghat

z\ N

"..(’ N .

e e o om o = - —— - —— e — = ,HE_, - b - _,_8_

c/0,Lt.Sunahar Ali- Barb- . under B.S. D Silchar
huya, Gangapar,Dhumkar-

. 1ii, Dlst- Cachar, e

23.
24,
26.
27, -
28.

2'9 o, ’

'30.1

-;Srl Ne S Pltter, : - J/Us/10/ Karimgan] Slte,'under
Babupara, Jiribum 88 .. B.S.D. Sllchar
Near. A.RwCES,Office, ' ‘
P.0-Jiribum,
Sri Himangshu Dutta, = . J/US/47/ Barak Sub-Divn. CWC
Borobekra .Bazar, . . . 83 . Sllchar :
P.0-Borobekra, oo
5ri Krishna ‘Kt. Roy,. = - ’523&/79 W/T Station Lakhipur,
... C/0, Kalaehznd Roy, _ under B S. D Silchar

Vill & P.0-Badripar,
Dist - Cachar,

Md. Rahmat -S1i, 5053/82 W/T Station A.P.ghat,

VilluBangdz Kuchi, P.Q<:* . -+ -under B.S.D.Silchar

Rangia, Dist;-Kamrup, : : : < T

Assam, . .

Sri Ramendra Choudhury, _~ _4780/88  Karimgan] site under
‘ . ¢/0, A.E,Barak- Sub-Diva. - - - B.S.D, Silchar ’

CWC, Silchar, ;. L

Sri H.Sangkhum, . N {f?'r W/T Statlon Chotobe=-
" ¢/0,A.E.Barak Sub-Divn. % - j kra,under B.S.,D. Sil-_

cwC, Silcher, | . char

. Sri-Nalini Mohan Das, 0 1396/84  Sonumura site, under

6/0, . AVE: Barak Sub—Div. ~-% ' ©p,5.D.,8ilehar

CWC, Silchar,. . : . o '

Sri Dhérmeswar®Das, > "¢ 4408/82 - G&D site, Kulsi,

c/0, - A.E.Barak Sub-vivn. o under M.5.D,bGuwahati

CwC, Silchar, B IR

Sri. Phahidhar Kakati, 3649/90 Amraghat site under.
- Cf0,- H.E. B&rdk Sub-Ulv o ' B. S Sllchar B

31,
32,

33,

v

ChC “Sidchary,

Loy r; 3 ﬂ
Sri Dinoram Gagai, 13158/ M. s D.. UUWQh1t1-22
C/0, A.E. Barak Sub-Div. a1 ‘ ,
CWC, Silcher,. S

k4

'Sri DineSh Kakati, = = - /T Statioh Matizuri,

C/0, A.E.Berak Sub-Piv. o under B.S.D.3ilchar
C\C, Sllchqr, . ,

. X A G . R ) -
Sti Debasis. Dutta T 4930/ . = W/T Station Am&rpur,
Purkaygstha ’ 82 under B.S.D,Silchar

C/0, G.R. Sen, J.R. C

'Sub Divn. Kanakpur,

Silchar.9.
| CO!’ltd...... L"/:"'"
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300 bt DWlJarﬂJ Debnath, - - N-1054/38 WA Seatlon Kaila-
L YVill & P. O-orlramgur, - .. w. . - Sahar, under B.,S,D. -
I-Kallésahﬂr, MNorth'Tri- 0 T Sllchar RN
Cpura, tcoc e . T B tﬁbd .
35,..,9ri Kusum. Dtbbdrman,. N~977/82 : wanu cauée site, .
- C/0; 'Radha’ Krishna Déb- L v under B:S.D.S chhar
" bdrmar, P 0 & Vill- HCIEET AN e ,=\
Chotosurmd, Kamalpur, _”;' 11'{f${' vel
B 'm‘,';%?} N Tripura L "u \*;l" *Y'- . -t 1-'}‘}] - :"“E’j-r’»;hz & 7' i'{“ 'D:
36 * ST Harkn© Ch Kakati, . *Vi““?gf,”'ﬂ:? Ghat'81te under
C/O M,8.D. UWahatl-ZZ co 0 BISTBSiTenar -
SE-Edrewann - (0,8 .,"a \ai D, i 'rrf;.“m‘%l‘\\r‘(i‘l v, re
: ' W RACE SEES YRR S v RN B (\\J '
o ;',f . - " .:" ’ v RATEE o -\'1 ?4 Iu v DR i') L

,Lz:;?fiﬂlqdif 32 \" The appointment {sion. qd«hongan& toobe
T g8fectdve frami5-5-95 (FN) ang.-is- “purely-tegpporary\and will
not continue beyond 14-10-95 (AN), or completion Qf work -

T whichev 413 e ller cut further no ce, N o
L.'ILIL "}3 ﬂLE s Q{; £ ‘(’ith t I’nyl PRAvE d 9! L'] e r\ .

" o rL,.w;:’H.qwl“b The apponntee should ppaduae bqﬁone julning
“the post a certificate of physicalnfitne ess . fr“m,a chpe tent
authorlty T E M) ,”Jéa“kd(

IR trQVLlllng alloqugewwili beallOWEG for
JOlnlng the abcve app01ntmeqt.,p'“"
\.

.-n.o.\.‘.,u

All the person coricern may please report

“Tgﬁx thtlr reSPécﬁive' ite on 15 5 05 (FN) p"Sltlvely. e
o thw
] \ 23 419y
T LY o . (A, S, P. SINHA )

E”“CUTI.U ENGINFER .

i

.Cﬂpy forwarded for 1nformat10n & necessary 'ctLﬂn to':— N

- P P
I3 -
et g

1) L A The Asstt. hnglncer, Bdrﬂk oub-“1v1blom
cLC, ullCh&P—? The date .of jeoining of the persons concern=
¢d ‘may please be” 1ntxmatcd to thls "fflCL da duc couqse .

. 2) : The -Asstt. hnglnCEr, ”cchanlcal bub-Dlvn.,
E,CWC ruuwahgt1-22 for information & necessary actlon.

(.

3) . x'uz :: Persan cencerned. - ( 36 aﬁpies ) o
Ly © 7 The 4/B, D/B, mlddle Brdhmaputra L Vi,
CUC Raggarh Road, " Guwahati-7, . .
5) ° « -7 "t The J.E. (HQ), hBD-II, Guwahatl—22
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- wad
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et o e g e
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Seaaleien e L e



rL’I/
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o > S~ m. su xinunding En innr.nrahuwtu.ﬂ‘auk cu&,;c
. T ;f' Water cocmia
| Gonati =2t : .
( Threugh The Bxecuuvo ineexy . .. - e
s Barak Di\ﬁﬁon.cﬂv au..zz::; &
Msn.) m_' : . 13»-4(&.- ‘.
«ih W . " ;\.‘,ﬁ& e

© S\b e Prayer fer retentien fm ﬁcuico h.yond wth
o Cct.1932 as _p’ular !78. lh alagt ‘,u ‘

sz, '
' ! _ I heg most respect fully te lay beforolw ﬂn
e following«hcto for favcur;»of‘ your kind and ovnpathatic %

. ';:-;.j: cengideratien, ; : . ' e

That siry 1 an an eldest seh of my pamto ond nLhonc town ,{,,i
at Gaupati’ ihere my family 13 Teslding con:iotinnf 6( six)

-5%
o<

members and passing their dayo wi th dist:uo cond&tgnn ‘ﬁiﬂt b
| my peer inceme, o 3”
R . Mhat sir, I = .e;«ing ih this‘!iianlcatlon as & 3

%ﬁ;
seassnal w/c. Khalast since 1983 in Au- Btate t’Gmhati 5

,  and st Anarpur C.W.C Wireless statien under Indo-hngladuh sﬁ
™ 7 §cheme frem 1989 with enti:é satisfactien ef my suparier,
Co e K mat §ir, -1 em elqnya engaging as Casual. Lalnur

T ~- ... perioed ef. cvcry yur since. 1989 at wire.lou ctatﬂn.c.w.C. o
A Amamr.&utn.lrlpura. T ..,...{
- . Met Six, I was dalied for interview in Diwisien .
S .o:rico,cauhau Vido letter Rs. A-16021/4/E8TT=11/92/1342-81 ;j
~. J.dated 06—%1992 en 28th APXil 1992 and there I wio m“todl:.j
. for appeintmant 3 W/ceKhaldst and my ngne wsas wag recerded .. N

T YOUr, interview paper 5e-3rd pesitien” és per recerds of.,,,.
our sgnierity list, But duodx my 311 lkeck I was.net..
Qr - 'w

o faveured with appeintment’ ct‘}lagular W/C.l Khalui thou#! o

:‘ M S1 Ne.1,2 & 4 have duaw%am appbinted as regular e, %

7 Khalast of that times Pt R ‘PH

"”*Q_‘*’L‘; ' Under the circmathnce stated akeve I aitréquest, &"w

e ,.;EQ\WU te kindly leek inte the ‘matto: permiﬂY so that'l my %3
\may be favourad with. the a#oin toheat of Regulnr"WfB"Khalad

;;;»-m-' 1548 01,1992 af 437 Manleticn of segsaﬂal” pe:isd 5"’3

A7

£
) ai'mxto eau ny family frm, *’mat&m. oo -1.. ")!‘
- -‘-,.-ﬁ- "~ For which actnfﬁinm.n I sha.u ever tmagn ﬁ
Tk - Bty e b
_ -9 greteful-te you, - ;-:“*' , Yours fdthfﬁlly.

" o ;‘;w g | WAML; | S
- e gepvi-The Superint ding B ineer.Buhm t.ru- Barak '
- Clrcla,Cont Wgtnx: - 24. W
. P S.- d’ N : m@ *%z
R x"ec&'e v' v : "Y'a..‘ .. T m \%'\3 9?‘ T'«%ﬂ%f
.&’ . . ,. ";2‘,' - T S\(’\\‘L(n‘\ ' L_'. "ﬁ. ﬁ““
R g S

s () : A il
b&qp'uu- PRI IR P - .- Fdet )
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A ' . <izzzi>
. No. §1016/2/90-Estt{C) .

: Govnrnmont_of
Min. of Per,

D(‘Ptto .Of

- - =

‘ QFFI1CB MEMO RAN IUM

Subject:

Grant of

- -
f\ﬁ

ANNEXURE- B

Indin

and Pensions, fjs\“V\€7\n1£;Ey

P.0.
"El‘. &‘Trg.

.
- ——— -

Now Dolhi, thes 10th Sop.1993-

Temporary status and regularistaion

of Casuanl workers-— fomulotion of B 8 cheme

{n pursusnca of

New Delhl},

{n, the case of shri Raj Kamal & others Vs.
: i

v.0.1.

The guidlines in the matter

the CAT Frincipal Bench .

judgement datad 16th Feb. 1990

INTRERER
L]

of recruitment

of ?crsons on daily wages besis in Central Covarnmeant
offlice

s ware 3ssued vida thi

H90]h/2/86-Estt (C),datud,?-z

ravinve

of the CAT Principal Bench
990

further been

2.1

in the writ pdtition filed

Degartmpnt'e 0.M.No.
988. The policy hes
the Yight of the gudgement
New Dslhi, 08 fvered
by 6hril Ra)

d in

Kamal and others vs, Union of Indis snd it hes been

decided that while the aﬁlaklggisuXlennﬁ,cuDhsluaﬁ

19“9%5;.91L§9_12§1I28§ may continue _to 1
grent of temporary sfatus E3 the casusl Tmfloyess, who
are presently gmployed snd have rendered one Y

continuous SE
Departyent of

2.

bring the schem

Telecom, Pposts
regulated by the schema 8s &P

Ministry

be followed, the
sar_of

inh centrel Covt. offices other than

ad Rallwsys_may be o
ended. ' g
of Flnance‘atc; are raquested to -
a to the notice of sppointing authorities .

under thelr edministrative control and snsurs that
‘racriltmnent of cadusl anployees ‘18 don6”1n.gccorg§gpn~_'n

wlt
beoupht to

\

All Mins./Deptts. of the

ﬁ‘fﬁi’girarTﬁagfzaﬁeaxaga—rn'o:M:néggﬁf?:ﬁila_ .
CaSES'UfTUEEI1§EEE€”556616 B§7VT§W66’Eerlodsly and

ne notlice of sppropridte guthorities for
taking pronpt and suitable sction: - ’ . T~

[ ~. .

Y .
Y gd/-

 PARANDE), -

(Y.
" DIRECTOR,

: ) 1
Covt. of 1ndid. LT
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““arbment of Personnel & Trélnlng, Casual Labourers (Grant of \\‘ -
porary Status end R.dularisatipn ) Schems. ©N
’ . 3 ' \
1 rhts scheme dhall be called Ycasuo] labourers (Grant of \
porary statur and H?guln:lﬁntlan) Seheln of Govb. of Indin, 93~ ‘N
. o\
' i) ,Tni% acheme will gomb dnto foro? voo.f. 1-971333. A
} This schime 13 s olicabls to casual labourers {n omployment
the Hinistries/onpartments »f Govt. o1 1ndlia and their sttached
k! suh:rdinnta‘offica . on tisz date of {ssue of thes? orders. \\g
t it shall hot be aprlieabl& to casual vorkers 1o R: Y1wey3s, -

pertacnt of TﬁlpcaﬂJunlcaﬁljn atid Deptt. of posts who already
ve their oWn schemts. T - ) ~

%t
v

il Jemrorary, sLatos .
| 1) Jinporaiy Status woald be szv{ezxg@-qo-a11_ca§uel
15hourers +ho are 1n s1aploacnl ou Lhe date of issue .
of Ehls:O.H.;and vho hava.rondured a coiftinuous - st
servics of st lcast ona ysor which, means that they - NE

must bave boon eugslh 3 for a period of at laast 210,
duys (206 doys in tht cast of offjces obscrving 5
days we2l ). - e .
" 41) - Such confrrmunt of ttmpoﬁa}y'étutus would be vithout
referency to thu crooh&an/availnbillhy of voguler
Group 'D' posts. o N } |

i . . v

111) ., Confarment of tampsrary statds on a casual labourer

. would not invalve zny chonge . in-his dutles and . ..

. responsibilitiess The tngagrment will be on dally
‘rntes of hsy on need basls.  Hs may bv deployed - s

_gnyvbEr? witnin tir recrultaent unit/tarritorial .
circle on the basis of.ayailnbl}lty of work.

lv) " Such casual labourers wh> scquirse tenporary status -

. will nat hovérver, be brought on to thuy permansnt

.-, estublishpent uglgfg_ggg[_atg_qglgh;%p t byough
_ragu}ar;selact}an process Ior roup~ p! posts. - -

[}

P B e S

9 T:mpdratry status would ehtitleitha caéqéL luboururé to the -
follouing bancflts 1= . ! rr '
v i Wigi s at:Golly rotes with reforonce to,thn minjmum of the . ™.
o pay scaly far a corresgponding r:guggr'cgqu_‘v' of ficiol . * .7
licluding DA, UNMA and CCA. A A :
: — — . CEEE T .
11) B.nef1Es of increments st the tame ratc 2?8 spplicabls to s 77
Geoup D tmployias would be taken tnto. nccount {or calcule- .
ting pro-rota w,ges foT eyrry oOnt year of nervlco, cubject &
t> prcfarmunce 2f duty for ot lennt 240 doyrn (206 deyp in- .. ;
pdniniocrative 2ffices obs&rv\ni 5 dnyo wuok) in the yoar
_from tho datw of conferment of twmporary statusi '
i '...:-._1[—. Y
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1414.) rave entitlument will Le o0 2 pro-uvate bzsis at the

vote of ong day {far very W0 days of work, cesual or

any ather KInd 20 leave, except mutsrnily 1save, vill
uot be admissible. .y witl also be alloved Lo cavly
{orward the l2ave nt their credit on th21r rcgularlsaUul
They will not be antitled to the osnezfits of encashmenta
lesve on tetmingtiaon of eirvice for any reason or on
‘thedr ouitting sorvice.

.o w o em—

tv) flaternity lanve to ledy casuaal l3bourers 3S admissibln
to regular group ‘D' employcss will ba allowéd.
v) 50% of the servica rendared indar Temporary status :
. Jould be countid-for tha purpaIss of retirement brnaflits
After their mgularisation. -y - . '
vi) Aftor rindering thrat yaa?$' énétinuous service after

csnfzrpmant of tempyvary stptus, -the casunl laboururs
would be treatcd anﬂpar:wlth tudporary Group ‘D!
tmployooes for the pdrppsa of contribution Lo tye Genzaral
frovidant Fund, end woold also further be eligible for
the grantﬁ)f.Festival_Adqance/i)oad Advance on the samd
conditions 'as are appl icable t5 temporary:Group ‘D'
‘Lmployces, or vidad they furuish two suritles from
okrmonznt govt. sorvants of their Department.

vil) " uUntil they are regulaiised; they wbuid be entitled to
productivity Linked Bynus/Ad-hb¢ bonug only at the
rates «s applicable,to_cnsaal laboursrg.

. Na beneflits other than ihos¥ speciTied abovo will be . °
pdmissible to casual laboarar with temporury.;tatus. llowevor, |
1f sny gdditional Henefits 812 amissible to> Cisual Workers
wo>rking 1D Industrisl cstoblishmints in vicw of provisions of .
industrial Dispats Act, theysnall-cantlhue t> be admissible to *.
such casual labourars. _ ; .o

7 Dospits confsrment of tenporary statud, tha servicus of "
a casual 12LOUTETS may be dispansed with by giving 8 notico of
one montin 1o uriting. A casual labourerl with temporary status ..
can als> qult sorvice -by.glving.s vritten notlce nf onz month.
The weges (2T thz notice purind will bu payablo only for tha
days on wnich such casual worksr §s vngakad 2N work.

ure for fillineg .of Group D posts
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1) Tvo 2ut of every thrut vacencios in Group 'D' codres
. T Trspectivo 3ITTcos where the casual labourers
nave binn workineg would be fi112d up 8s ptrT yxtant
recratimint roles snd o peeordancd with tho
fnstructions fssuzd by boptt. 5f Fersoontl &
Training from gmongst caesual wvorkars with
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Severnment of Iudia
Canirzl watar Coandssica
Berak Division:adz *Mlesshzrsug]l Resd
Khanapnres Guwahatld 22,

50.1»”16021/5/90_133 it II/&%[ - pated the 02&) /0.

wm&.ﬂ

dhpd Rahaput 214 1s mrenv appeinted es Ad-itoe
ghalagi in the scale of pay g, 'h:c..l&..g ~5R.14.940/. plus
et.her ALLowdilcesn 68 mmiseiule ucdsr Rule with retrespective
effect frem 15,12,89 to 15,3,50 snd posted Lo Auerpur site
(Iripurn) in cmr'ecfim vith Indo.Bengledesh scm:m for
trenswiesion of nooé/hyﬁrologf ci]l data,

i €7 Jay 1s ehange@ble to ® irrapgemént Cor recel.
ving & trénsrission of hydvomet deta®,

& The rppointnent 18 purely wn tempersry besis,

His ¢ pcmtmnt. will be terminsiie ol vny timwe
without sssigning suy restom,

;7 N ¥o T.5, will be cdzissible for jcining duty,
(o T '

The perked of wis servica will net eowun¥ fep

/“-::2 . | | g e R, BIRGET )
{M_“W_,Z.__ 2 o CUTI Vi E‘?’,_m
#‘}/IA/?U

Copy Lor informstion & necesssry tetion te g.

»

Y 0%

/ X, The #,E,, Barek Sub.Divisicn,CKC, Bilcher w,r. to

{ his 1etter o, BDA11/LR 985t tze 15,1, B,

|  Dete of o:inj.ng of Brrt £3% fiad.hoc hhnaai sy o8
.A.uiu" ced Lo thds office,

Leepunt Branch Birak. Dim.,cm Guwahutf,

-

- ¢
e i A e

2, »
B’ '*’ﬁmﬂﬂvan,w,ﬂ,, te_Sast i taton.
4, T Draam.g Branch, gak Divisim,&.;& uwu’mm.
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. ‘ Phone:22349,

.

.-+ 'Government of India
Central Water Ceommission.
Barak Sub:Division:Vivekananda Read:Silchar-~7

‘ "’g"‘""‘ P

NO.BSD/SIL/8B CB-19/90/ % o3 é*’*g % Dated,Silchar, the > ?ZL /90.

To
The Executive Engineer,
Barak Divisien,
Central: Water Cemmission, ¢ y
Guwahati-22: '
Sub:~ Submission an applicatien ef Shri/Md.Rahamat Ali.
Ad/Hoc Khalasi fer extension of Service,.__Reg.
Sir,

- ¥

S ~A
An applicatien dated 12.2,90 received from Shri

/¥d .Rahamat Ali.Ad/hoc Khalzsi of W/T,Station,CWC,Amarpur Site
is addressed to you,regarding prayer for extension of the same
post.Se,the self explanatery of above person concerned is ferwa-
rded herewith for your informatien ond further ncessamy actioen
at yeur end please.. , Lo '

Vi, ' Lo
£. .

Enclosed: - ) Yours faithfully,

As_stated above,

Cepx/tg . -

/

.o ASSISTANT ENGINEER.
- BARAK SUB:DIVISION:CWC:SILCHAR-7

Shri Rahamat Ali,Ad/hoc Khalasi,W/T,Station,CWC,

Amarpur(Threugh Site-in-Charge) for informatione e 7R1Lnu~u;

—+v ?/nwf Lubey LB . Im-;ﬁ?o.

\

-, ASSISTANT ENWINEER.
BARAK SUB:DIVISIPN:CWC:SILCHAR - 7.
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)g,\f &/“‘DIW\ e \31\4\3/‘;)\1 S "5IJ"'j-) {‘ : __/j ,q jJ‘J‘( ~f) V"'r)ﬁ.
. af T ‘J.T-)f““*"t )~,/ ’15.!3[’7 \}J‘( o /.
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)) )j\/p)-l\) S ey rt{!' _/& //(\ D MM Cavehatd, "i-\,% /19”.

»;-\qut: Wt s ol «-n,;-al —~~{ ~ 217
- f . ———

v

+.8hri Rohemat AlL 1o byappomteaasm-uoommintha v
. Soale of Pay Bsg 73)—12-670-@-14-940/- Plus other allowances as
e ‘u‘aﬂmseible under Bule with retwesmective effect from 15-08-90 to

, 12-5-90 and posted, .to Amarpar ss.te(mma) in commection with Indo-

Ba:ngladeeh aohem for trensmission ood/hydrologioal data,
‘ His pay is chargeabla to "Arrangoment for receiving & trang -
nission of hydromaet data®, .

The appoinhent {s purely on temporary basis,

mappommmwmmtemmmamumutm&
tssigning any ressen,

. .Fo Tehs will be adnisaible for joining duty, . ..
The period of his service will mot count for senicrity.

N 2] /

( B. B, BuAGAT )
RXECUTIVE

Copy for infarmation & mécessary action to s
1)  The A.R., Barak Sab-Divisiomn, QYC, Silchar w.r, to his

o T YR B ot
2)  The Accomt Branch, Barsk Divisienm, QNC, Cuwshati-22,

\A . gmﬁahamat Alf, through the AE., Barak &lb:ﬁimim, oWe,
. u‘

4) The Drawing Branch, Barak Division, CWC, Guwahati,

m
M
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NO W42 ' .

FROM 3: EJE.BARAK DIVISION,GU.AHATI (.)

TO 33 AcEeyBARAK SUB DIVIS
: VIS
SILCHAR, ON . (o) .

i REFER_YCUR MESSAGE NO_be »evials/1 - T
SHRI N.C. . ' eom () T SERVICES OF ~ ° |

1é.5.?§g@D§KA AND SHRI RAHMAT ALI MAY BE TERMINATED W 505” o

- »1990 . (») FURTHER THEY MAY BE DIRECTED TO JOIN AS w}c.saASONAf

i KHALASI WiE
| ALAST WiEoFe 15/5/1998 IN THEIR RESPECTIVE SITES (.) ORD
' ® ER

b
'

i -~
s FOLLOWS (.)
i {7”,,-
4.
,;A, A A B R
| o e o e > @ w >
e GOVI,OF IRDIA
CENTRA@ ﬁAThR COMMISSION
. N/ 23: SILCHAR-788¢ ‘
[ e . _"i*“‘u - e e ’107. - " R . }
No.BSD/S11/CB-18/98/ bated ____/19%0%
. ' '

Cepy ef the abeve mentiened /T message forvarded
ts the aite-in-charge CuC,,wireless Statien,Amarpur/ Kahilashwar
fer informatien & necessary actioneThe Jeining repert alengwith
Kedical fitness certificate may be sent te this effice at an earld
est for enwards subgission te the hégher autheritye.Ihe cencern

persen m3y be intimated accerdinglye.

t

A. MAJUMDER . )
R ASSISTANT ENGINEER
: BARAK SUB DIVISION$CWC: SILCHAR=T74,




| iT%. | O SixWiles s Bevengl Bosd
FHORE BO183445% i.zumwnm pere 3 Gowahati- 22,
0.0 RORRW. Udue -
JADR AQHARAAY!

{Th224) ‘&”@gf‘ AL ‘A s 1l§f&§\) /1990, .
_ ™ ’

e ?-,- 0 L€~ L N
L e 1028 7
v'....,'J» P S AP _ e . o _. o ‘o \ //l
HEHORAH pugioA -
- A/ Aot : ' L~
T/ DA ;’“-‘ '-I--'r" O o/ r e w1 L 4 h“; CY {
g ] < ! - F .
Tho offers appointnent_to the pereans as

-+ 81,00, Y Hemd & sddross  § Bl Plve ot § - o/
4 of conatdate - mim Beazks,
‘:-m‘u- - - - — e - o o %ﬂ%‘ du‘m;\.u{:‘ -:v/n—-?m--—m-—

2 gt S :

P | 4 J .« . e - .
1« Shri Bripen G:.mk?, %}m Enilasay site, /"‘_",' person oconoerned

. 7Cf0 A Boy ®ripmea . .should report for
"7 Sub-DivIle ,CWO,Bilehexs ~ v/ T suty to the site es
o . L DU . Lt = -mentioned,
23 /6hri Robmat AN, Amarpue eite,’” | =do-
0 A E, ;Baynk Sub- ‘ Zripura,
7‘&’ \ — I Viee -(HC, Silchax,
'\L}\‘ A {
i jnmumk’ﬁn-n“—“———-c— ----- e AT A G SR AN TS NS TR SIS Mel D iR W YW
SIFRTEILE oS
S ‘,‘(g,,ﬁw\mmummmauwwma
ﬁ “ﬁ&t‘m tim . bayond 15410,90 AN,

. persm conoernad are heredy suked to report for duty to
the plese pom.uguuquwodabanwﬂ.s.w PN, w

mmnmmﬁommmgmm ost
owurmuammunm-mnawm mghari:yo

Ho Teds will De allowed for joining the adove sppointment,

(c..v.mo)

Copy forwarded for information & nocessexy otian o 3=

1. Tbe Assistant Engineer, Barok Sub=Divigion, W0, Silchar,' The date .
wamahmmmmummmm
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. _ CENIHAL ADMINL STRATIVE THU BUNAL ‘ R
: RING PAL. BBNCH
S " _NEd DELHI

Q. As No,223, 884, 1601,2246 & 2418 of 1992

-

-

New Delhi, this the [9pI{ day of February, 1994,

. ]
e teant ‘ HON'BLE MR JUSTICE S.K.DHAM, VICE CHALRMAN

HQJ'BLE MR B.N.DHORWDI YAL, MEABER( A).

0. A,NC.223 of 1992

_ le Vinod. Kumar
i S/0 Shri Raman Singh
R‘O F-295, Transit Camp,
Khichari Pur,
Delhin -

2. Ram Kumar ’ |
S/0O Shri Ratan Singh,
RZ-139, X - Block-11,
New Roshan Pura, Najafgarh,
SN RTLICE A o . New Delhi.

3. Yash Pal Singh ‘ _
S/0 ‘shri Devi Singh, |
#2-288, Vil. & P.O.Maraina,

New Delhi. .

4. Parmod Kumar : l~
SéO Shri Bijli Singh
Nb.421, Sewa Nagsr,
New Delhi. _

S. Narendra Paswan,

B-20, Naharpur, 3ector. 7,
Rohini, Delhi, ,

) . I\Dplicant_S.

|
( through S.MN.Swkla, Advocate),

5, A.No.£84/1992

l. Sewak Rgam,
3/0 Shri Hari Ram
R/0 G-195, Secter 10,
Far id abad(Haryana).

a1 : 2.. Suresh Kunar

S/O shri On Parkash . }
R/0 village Sidipur Lowa _ -
Y P, O, Bahadur Garh,

WX
23, Nand Kumar

. >+ $/0 shri Vishal Chand
t.olves 2 IR/O 5°27/8-303, Rallway Colony,
'{Gughl sk abad,
}‘\ ”’ NQW Delhio . . () > e .. A[)plicants .
L7 (through 3.N.Shikla, advocate),
bl = : VS.

1. The Chairman, Central water Cowniss lon,
Govt. of India, Ministry of Aater Resources,
Sewa Bhawan, Sector I, R.K.Iuram, New Delhi,
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2. T he Executive Engineet{C.iD.). '
" Central StoreDivision, ‘

Central. dater me:llssign,q o

West Block No.l ng No.

2nd Floor, R.K.f‘\:r;m, New Delh! +.... TRespondents.

(in both above O.As.)
( through Mr Jog Singh, Alvocate).

O.A.No, 1601 of 1992 :

Shri Rajesh Kumdr Saini !
s/o Shri Veer Sain 3aini
dorkcharged Khallasi

‘unmder Executive Enjyineer
Central.Stores Division
Central Water Cammission
west Block HNo.l, #ding No.4,
'2nd Floor, R.K, furan,

N ew Delhir. <o ANPplicant,

( through B.3.Mainec, Advoucate).
- 0. A.N0.2245 of 1392
Shri Jayant Kumar Fathsk,
3/0 shiri Kusheshwar Fathak,
Assistant Electrician,
Central Stores Divn., Centrgal
Nater Commisslon, Hest Block 1,

ding No.4, 2rd Floor, R.K.Puram
Neu# Delhi.

{ through B.3.Mainee;, advocate).
0.A.2418 of 1992

. e oo I\Dplicant.

l.shri Rajender Sharma ’ |
S/0 Sic! Bhagaan Siarma '
Carpenter, Central Stores Divn., : '
Central Wlater Comnission, i \
dest Block Ho.l, ding No.4,
2nd Floor, R.K.luram,
N en Delhi.

2. siri Raju Kashyap, S/O ) .
siri Nikka Ramj; :

3. Siri Daya Ram 5/0 Gamga Ham.

4. Shri Dali 3ingh S/O Bhup Singh.

5. shri Giri Raj 5/OmMishri Singh
6. Shri Bijendra 3/0 Tota¥ Ram.

7. Shri Ram Kunar Ral S/O Hardev Ral. i
8. Shri Udai Kumar S/O Sh.Kurukul.

Applicants 2 to 8 working in Central Stor es Divn.,
Central dater Canmission, R.K.Furam;- New Delhi.

. ceeenan ApplicantS..
( through B8 S.ttainee, Advocate). "

vS,

1. The Secretary, Ministry of Water Resources

Shrgn Shakti Bhawan, Hew Belhi.

T he Chairman, Central Jater Connission
Sewa Bhawan, R.K.FPuram, New Delhi.

The Executive Engineer, Central Stores Divn. ’
Central dater Commission, R.K.Furam, Ne~ Delhi.

Resporfsdents
{in all three above O, As
{througr ft Jo3g Singn in 1901 anu Zowun,/ 92 aim

{ S
- through:Mr. P.P.Khurana in 0.A.N0.2418 of 1992). .

[
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o ORDER
e B.N.DHOJNOLYAL, MBABER{ A)

ni The applicants, in all the above—mc:nt.ioned v
-qm-‘ Lo 4 0.As have been working as Khalasls, Carpenters, Mistries,

e d Electricians under the
TP PURS L PRRC Mot‘or thechanics, Drivers an ec

. Executive Englneer, Central #dater Coamission, R.¥%.}luram,

ty.n / LN
... " New Delhli. One of then, 3Shri Jayant Kumar Pathak,
e i was engaged as Casual Labcurer on 2.1.1987 but claims
xve Vi .
Joede to have been working against the post of regular

al 2 bun 2
107 v T
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electriclan #.e.f.7.12.1987. The date of enjaqgenent

of the‘applicants ranges betw~een 1.10.1982 to 5.9.1988

in case of Q.A.N0.223/92, between 15.4.1986 to 26.10.1987 -

in case of O.A.No.884/92, betw~een 6.1.1987 to 7.9.1990 in

case of O.A.No0.2418/92. * 3hri Rajesh Kumar S3ini{ applicant
in O I{.No. 1501/92) was engaged on 19.2.1908 and

Siwri Jayant Kunar l_-‘athak(applic«?nt 16 O.A.N0.2246/92)
was engaged';:on 2.1.1987. 1n sohe .nfthe O. A3, prayer
has‘ been made for issuance of a direction to the
respondents to prepare a scheme on rational bas is
for absorption of Casual Labourers and for not
disengaging the applicants till such a Scheme is
prepared, In all the cases, interim orders were

passed by this Tribunal, restraining the respondents

" from terminating the services of all. the applicants,
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They are continuing till date.

2. In the counter filed by the respondents,

the maln averments are these. The appointnents we}o

made for spectflc projects and in the appointnent

orders,.it was clearly mentioned that these are purely”
Y AN .

‘on a0 hoc\iﬁ'i

is and ~ill uol lead to sy claim for any
: .. )
pex*.(x{anent.e"q
.per(ods am‘

~
o

of serv 1

oynent. They have w~orked in broken

any of them have not canpleted 240 days

In tvo consecutive years. The rules
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1

; L provide for appointment of Khalasis by direct
b “'recruitment‘thr?égh\Selection by a Selectlonicomnitt S
‘ . of which the Executive Engineer is the Oma/'uman. |
The posts of Casual Khalasis etc. are provxdﬂj in

the working estxmates for a defxnxte period and the

services of these workers are terminated after that

périod. In case of Jayant Kunar Pathak( (. A.N0.2245/92), g

R 1t has been stated that the applicant was

SN
woe

appointed )

. ‘.
arfafs Ten v ~ork-charged Khalasi fron 3.8.1987 ard .. t

3s an adhoc

. later on he was of fered appointment as Assistant

Electrician on z hoc basis at minimumn fixed basic

pay of k.llOO/- Hoaever, this appointment was for

e o

a Specific pericd, though with breaks, the applicant.

§

:

i
c0ntlnued to work agalnst vacancles in di{ferent works, ﬁ
They hdve, hovever, admitted that during the years
1989 to 1991, he worked for more than 240 days in
all the threc years.

REYE M efhad g fe have gone through the records of the case

"”*.zgfp 0 'mJJ'and heard the learned counsel for the parties. '

et fppalyss

Shri B. S.Mainee, learned counsel f{or the applicants
' ‘has drawn our’attention to the followsing observations "i"
made by the Hon'ble Sugreme Court in case of i

3tate of Haryana and others Vs,

Piara Singh ard others,

1992(3) Vol.45 S.C.R.24:

\

"The proper course would be that cach State :
prepares a scheme, if one is not already in i
vogue, for regularisation of such enployees,
consistent with 1ts reservation policy and if
schene is already framed

. d, the same may be ;

N made, consistent wlith our observations herein *

Wb aasg e e 'S0 as to reduce avoidable litigation in this i
ay e L behalf. 1f and ~hen such person is rejularised_

he shculd be placed inmmediately belou the
last rejularly appoint~d mmplayoe L . .

- et s W
¥

c3teyory, class or service, as the case may be,

e =

1

b

So far as theworl-charged enplcyees and | !E

casual lsbour are concerned, the effort mus ¢t !B
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be .to regqularise them as far as possible and

as clearly as possible subject to their
fulfilling the qualifications, if any,

\ i prescribed for the post ard subject also to

- availability of work. 1f a casual labourer

'. ' - {s contlnued for a falrly long spell - say

O two or three years — a presumption may -

- arise that there is rejular necd for his
services, lr{;uc‘h 3 sttuation, it becancs ohlig-

.
 tp——— " o et
~—— .

.. . m— - e e

atory for the concerned anthority to examine
the feasibllity of his rejularisation,
d#hile doing so, the authorities oujht to adopt

a positive aprroach coupled «ith an enpathy
for the person....."

’ v
et / As the applicants have been waorking for a

long pericd, through Ilntermittcntly, their cases have

to be considered in light of the abuve observations of

the Hon'ble 3upreme Court as also directions issued

by the Soverrment fran time to tine., 1t may be noted

R L3~ T Y R .o

. that in accordance with these directlons, a spccial , '
Scheme for regularisation of the Casual Labourers have  ||* .
been prepared by the Railways, Post and Telearaphs

and other Departments, In/th‘e circuns tances of this case, |

we dispose of these applications, with the : ' LN

. following directions: ! !

(1) the respondents shall prepare a scheme

i
\f\};" rers employed by them. This scheme should ;

- 3

ta%o into account the regular posts, that

fe P

) - Gl
cj"l e created, tzking into account the fact h\ l
=== ,.;“ T e ) .
g t t even if a particular scheme is conpleted S AR

ne~ schened are louncheld every year, An .assessmentl

of the rejular posts that can be created on . X ‘

this bnsis shculd be made. For regular‘xsation, \ll

all those, who have coapletoed 240 d0~‘1§ SE‘(”\CQ

> — JS—

)

o
!
in tm) ctnsecutive years, should be gweu pri orLW\

;_.‘- o dr av.:corda.nce with their length of service; \\]

. {
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. o (ii)Those who have gappleted '120 days of

: service sh0u1d be given tempmary status in

\ accordance with the ips tructi ons

Issued by the

. department of personnel fran time to tine,
Af ter conpleting of the lrequired periad of
Service, they shoyld be considered for
o | recjularisati on;
(ii i)Adhoc/tc'.nporary enployees should pot be
replaced by other 4d hoc/ Loy ary eaployeens
and should be Frelaindd in Preference to thejr
Juniors 3nd Outsiders,
f. ’ .
(iv)3uch 5 scheme shgl]l po Sub'utted by the
Tespondents for Scrutiny of thpis Tribunsl
o vii Unf: 3 PEriid of three months fran the
dale o carnunicr Ling or of this corder Ly the
Fetitioner to them,
5. There shzll pe "o order 3s to cog ts
R "y A
( B.N.Uhoundiyal ) - { S.K/éhaon)
Menbei‘( Al Vice Chairman
ds /
(:.np,! e ‘
TS -
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Co «TRAL ADOMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
New DEUMHI. ' |
Farivdkot House
L Copernicus Marg,
. ' Moy Doihi=1,

* ' : O, N/ &/ 94 ' .

e Mo giatra o P

nlral Administrative Tribunal,
incipal Bencgh, :
W Delhi,

-

- 5Sh. Jog Singh
Counsel for ths applicant In RA ’
1108, Prakush Ocep,7?,volastotl Mgra,
Neu Delni,

Vaersus’

20
s

! t
Sh. Bajen. 1 Sharma, Carpanter Contral ;
Stores Divi., Central Nater Comm.csion

Mest Block No 1, Wing No 4, 2nd floor,
ReK.Pure. Now Delhi, ‘

3

<a. Raju hashyap /0 Sh. Nikka Ham

e

3¢ Sh. Daya Ram' &, o 3y, Lanva Ram i
4. Sh, Dali Singh S$/o Sh. Bhup Singh ‘ . , ,,'i
5. Sh. Riri Kaj S/a Sh. Risnhri Singh ' |

i

PSS

fﬁf/fgh. Bijendra S/a Sh. Tota Ras

( Serial No. 2 To 6 vorkine In Tentral Stores

Oivi. Centrel Water Commission, R.K, Puram,
New Delhi,) '

. . o RA 172/94 in
acy. Mini, Wat R s . ‘
_vecy. Mini, Yater T eeurCEs L olicants ~ 0.A, No, 2410/92

Vs ; - !
ftajender <oarma & Ors. ‘ :
e = Resoondants

I am directed ta Foruérd herewith a cCpy of Judgment/Ordor Jut,
9/ 5/ 94

~

c informatior and necessary action, if any,

Passed by this vribunail in ths abows mentioned ca se

o - Yours faithfully,
_‘:_'..'\:‘:ﬂ ' ' ! -~ ").7
b " / 65;<§>
0% . SCCT10N OFFICER(J-ID)
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.! 9ench, Nauv Jelhi, , s
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RA-165/94 in  -2266/92, %a-171/04 in CA-10(01/92.
ond_MA-172/7¢ v GA-2618/92,

*
New Jelhi th: Ulhe 7{11 Day of May, 1444,

Hen'ble M, Jiatice S.K. Ohacon, V;co-Chaxrman(J)
Hon'ble Mr, 9, ., Dhoundiyal, Member(4)

RA-165/C4 In £3-7245/92 RA-177/94 in 0p-101/92 &
RA-172/94 in GA-.2638/92.

~\1 ~33he Secretary, . «:@3

‘T‘"i M inistry cf Water-Resources, .:QjﬁﬁrL SRR
iTeehram Shakti Bhavan, *&jﬁ i

.

{‘"Neu Dalhi,

2. The Chuirman, .
Central Jater Commission,
Sewa Bhavun, R K, PuyraT,
N?J Oelhi,

3, The Executive Enginesr,
.Cent.T 41 Stores Divn,,
Centr.al Uater Commission,
"R, ¥., Purem, Neu Dslhi,

- reanconcent s In (OA,

- *

fthreugh Sh, J.q Siagh)

PA_165/G4 in Ch-2724 G192 voI sJs

¢ T

thrl Jay«anl Rumar P«lhdat,

S/c Sh. Kusheshuar Pathak,

hssistant Electrici«n, .
Centrul Stores Jivn,, ‘
Central Water Coazission,
Usst Block 1, Wing No.¢&,
2nd Floor, R,¥, -Puram,

Neu Delhi, tesnondent in RA/
«, vl icunt In 04,

‘RA-171/G4 in GR-5601/92

Shri Rajesh Kumzr ¢ .ini,
S/o Shri Veesr Sain Saini,
Vorkcharge! «h:1)ausi, )
under ELxecutivs En- " -aei,
Centr«l Stores Jivision,
Central Uater Commisajor
‘Jest Block Ne.i, Uing &,,¢,
g Floor~ KR.X, Puram, .
Neu Oalhx . iozaondent in RA/
spplicant in'ORQ*

172/9¢ in GR-~-2418/G?2

1. Tl “azender Sharma, ) . ,
S7¢ . Thi- 40 Shirma,
Cetnmrler, Lontral Storows Bivn,,
Central LCater Commissfion,

Vest Slcck No.1, Ulng No,4,
nd Floor, R,K, Duram,.
Nsu Delhi, ¢

!

o
-

itevips Applicunt =/-

Y
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S
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1002, The follouing directions were given:-

2. Sh, Raju Kaﬁhynp, )
570, Shri Nikka Ram,

3, Sh, Oaya Raum, .

S/o Sh, Ganga Ram, ' ¢
4, ¢Shri Dali Singh, T :

S/o Sh, Bhup Singh, : y g
S chri Ul;i Ra], ' . . ,:‘..

S/o Shri Mishri Singh, b

6, Shri Bijaendra,
c/q9,5h, Teotas Ram, -

“w - s_'k\_-~s:6-. _ %
7. Sh, Ram Kuaﬁﬁsgﬁggﬁg; *;. e - .
s/o.Sh..uqygg Ral A
)

nl ?&% ‘».] l —‘v:" ‘ ;
'8, Sh, Udal’ xumar“: ; N
S/o Shri Kurukul tespondent s in RA/ .o

Rpol icant s in QA,

P
(Serial No 2 to 6 ucrking in Centril Stores . ;%é:?‘
Divn, ,Central_Water Comniatzon,R K, Puram, ; coy A
r Lo PR
New Delhi, ) Pl '::ﬁ:i_a;
) i <Hye
i - : ER RS
07227 (3Y CIRCuUL WTIOW) 3

del {varaed hy Hon'ble M, B,%, Ohounitiysl, Membar(A)
These fevies aanlicetions have been filed 3

Ly Lha ressondanle ag4inatl tSu co-wen julsgwanl el 2550 22

on 10,02,94--in.C, A, ¥cs, 223, 8B4, 161, 220C & 2418 ' of

L d

—— o — e &

(i) the respondents shal) prejusroe a schams
" - for relention and reqularisaticn c¢f the
Casusl Laboursers eaploye? by them, This
ocheme should take into account tho raqul)er
posts, Lhat cen be createod, taking inte-
P account the fFact that oven {f 2 particulac
scheme is completed, nau =chames are lainchoed
“eyer{ year, An assescment of the regular
sosts that can be created on this b351s
shoul<d be made. For rejularication, all
thoce, vha have ccmplatet 240 days murvice ~
in we congecut ivo years, sheuld bHeg given

priority lIn aciordance uith thair leaqth ..
of sasrvice; .. .

7 igie

1
e owedfan, g o

Tk

({i)- These, who Rave ccaplete 129 days of 'sarvice
shoculd-be qgiven temporary status in eccord-
anca uith the fnstructions {enund by the
depar tmenl ¢ oerrcnnel ffom tire to time,

. i After comnletion ¢ the reouired parled ~f

. service, thay should he coneidere* for
r Tegularfisatiang

-~ .
¥ "

I

i

™

“r* .

-

- e



el

:;<u cannot be accuoteJ that thu spplicants will not imnlamont

f"'/

=

arerh g e e rmren

W/C staff ynder dif ferent categorier from both Cenf(a]

schemnes, the applicsnts usrs not sntitle? for anyfré. "“K

‘qularisation of their services,

.€ontinuing and reach the conclusion that no moscsg requl ar

[

({i{). Adhoc/tempoyary empleyess should nct he
renlccad by oether «d hoc/temoo.ary omnloyeos
and shculd Le reluined in preference to
‘their juniors ond cutsiders;

(iv) Such a scheme shall hp sahmltte* by the
‘Ta=sondents for scruliny of this Tribunal?
_vwithin 3 peried of thres mounlho from the
date of cemmunicitiocn of this order by the

'o°t1t10nerrtn them,

\

The revieu'aaélicants cleim that thouqh the

impugzned ecder is uary much lon«l «nd has bedn passed :
o 'h\" Sa e {

rter.gi { conaLdorablo thought, it u& "i*fboult An

retention of junfer psople whlle rendaring the seninr
le sutplus, It'is thelr contention thaut due to

: . ~ . i A
financisl conetraingt and comsletion of works in hand

, o ) :
Store Division_as well as Plunninn Jivision are likely .

to oe rondere? surplus after 31,3,1994, It haes a%éo besn

mentigned Lhal the Minisiry cf fie.awos Riz smphaesiand
' Ay

surrender o .10% of existing post under W/C Ecti, also.
For declaring 10% post on U/C estahlishment, They have .

stated that due to financial constraints and 1ack of g

Thare is nothing iIn these dirz=ctions which , ,1

- ‘ ‘..-I

forces the reviev znolicants to rejul orise tasual wprkeras i ﬁ'{
in the absence of uny nost, They can take inip acccunt

the latest position regarﬁiﬁg the nrtojects which ar

Po' L can be created, The secon: Girecidon only relastes
to implementation of the decision of the Deptt, of’ .

{

o

Personnel regarding temoorary stautus being given.to N ;
’ ' -‘.:':. _'.'.'s

Casual workars uho have worked for 129 days, Cortainly,5$‘}

’
+

their own orders, The “irectlon Ne,d is basud on.a ua11~ :V ?@5

-
e
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| ASSISTART FNGINEER,

wem oy

»
\
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“Prueaa-
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| O Cm BQ.D/Q/#CBJW -77577:“"’ 20

70 fv KoM /r Ay CONG CONGERN,

/5‘2/—

]

, /’Ill RAMIMAT AL , SBASO NA)-_. l\yc JCiALAS),

) No/w/v@ 47 W
, TRIPURA, EQR. OHLER
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To,

| S'Sj.r,"

¢

Central weter Commssion.
Gauhatie 24,

( Tbrough proper channal)

.Snb $ -~ Prayer for regularisation of my service &s (r.,D

emp loyee e

With due respect , I beg to state ¥mak the facts

end circumstances for gyaur kind foveur and necessary

actim." along( With some sort of sympathetic concederation,

That Sir, I en @ very poor and hawie no liwlyhood to

maigj:ain ﬁiy‘ family members,I hawe been serving in Deptt,
ag W/C Khalasi es well @s Cesual Lébour since 1983 but

sorry to state that our services has neither be regula-

. rised nor temporiry status hés been conferred, In this

connection I m&de & nunber'of represcntition but no
action h&s_been teken towérds regalarisi-»‘timi of my
se;'vices inspite of the fact thut a séheme has been
formul2ted &s per direction of the Apex court end Govt
of India, ' i

Under thc facts and circumstances stated above 1
redugst your Hanour to regu}.ariée, the service and foi*

this I Would remtin in deep gratitude,
Sincerely Yours -,

SA
| ( Rehmné t Al:. )
/ ‘ 11, 09.95

*The Superintending Engineer, Brahamaputra Barak Circle,
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IN THE CENIRAL ADMINISTRATIVE TRIBUMNAL,

@nwahati Bench at Guwahati,

In the matter of i~

0.4, NO, 23 of 1996
Md. Rahmat Ali
-Vs-
Union of India and others,
-And-
In the matter of :-
Written statements submit ted by the
Respondents Mo, % 1 to 4.

WRITTEN STATEMENTS: :

The humble ReSpondents submit their

written'statenentsAas follows :-

1. That with regard to statements made in paragraph
1 of the application, the Respondents beg to state that
the scheme referred to in this paragraph ié not at all
applicable for workcharged seasonal khalasis,However a

scheme for grant of temorary status amd regularisation

of workcharged emnloyees is under active consideration and

is being process in Central Water Comission, On receiot of
the above scheme for implementation, the Resnondents will
take a sympathetic view to consider the demands according

to their seniority cum fitpess as and when vacancies will

%Q arise,

«eD/2¢ e
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2. " That with regard to statements made in paragraphs
2 and 3 of the application, the Respondents have no comments

on them,

-

S "~ That with regard to statements. made in varagraphs
4,1 and 4,2 of the application, the Respondents have no

comments on them,

h4. That with regard to statements made in paragraph

4,3 of the application, the Resnondents beg to state that
the services of seasonal workcharged Khalasis are required
for a very specific purpose‘i.e. for collection of Hydrolo-
-gical data from the respective rivers during mons oon
period nHormlly (15th May to 15th October) every year
which is related to flood forecastlng. This facts is always

mentioned in their offlce memorandum,

Somestimes as per temporary nature of work for a

Short time the applicant was engaged on daily wages basis,

As mentioned in paragraph 1, a scheme is under
active consideration and is being processed in Central Water
Commission. On receipt of scheme sympathetic view will be

taken as explained in paragranh 1,

5. That with regard to statements made in paragraph

4.4 of the apnlication, the Respondents beg to state as

ver nature of job the applicant was engaged for a specific
work for a particular period, Depending upon the temporary

namure of work the applicant was engaged on daily wages

oop/So.
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basis also, so question of exploitation does not arise,
However the respondents will take a symathetic view to
consider his demand on receipt of the scheme as stated in

naragranh 1,

Regarding the sélection of the remilar workcharged
Khalasis the_ReSpondents beg to state that the selection
: wés made based on interview at that time, As-per records
available it is stated that the candidates at Sl.No, 1 & 2
belongs to general category amd S1l.Mo.4 belongs to reserved

category of Scheduled caste,

é. That with regard to statements made‘in paragraphs
4,5 to 4,10 of the aoollcatlon, the Respondents beg to

state that as stated in paragraoh 1, the scheme as well as
the judgment reierred here is not apblicable for the work-
.charged khalasis, However ga schemé_for grant of temporary
status regnlarisation services of.workcharged emloyees i§
un'er active consideration, On receipt of the above scheme
for implenehtation, the respondents willk take a sympathetic

- Vview to consider the applicant!s demand,

7. That with regard to statements made in paragraph
4.1lrof the application, the Respondents beg to state that
as mentiored in paragranh 4,3 of the application as per
nature of job the applicant was engaged for a specific

work for a particular e riod, vepending uvon the temporary

nature of work the applicant was engaged on daily basis also, -

So question of && exnloitation does not arise,

eeD/4,.
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8. That with regard to statements made in paragraphs

4.12 and 4413 of the application, the Respondents beg to

'state that as stated in paragraph 1, the scheme as well as

the judgment referred here is not applicable for the

workcharged seasonal Khalasis. However as stated in paragraph

"1, on receipt of the said scheme for implementation the

respondents will take sympathetic view to consider the
applicant demand. So far seniority list is concerned this
office is maintaining seniority list of tﬁp seasonal

_ /
workcharged Khalasis. '

9. That with regard to statements made in @aragraph
5 of the application, regardihg grounds for relief with
legal provision, the Respondents beg to state that none
of the grounds'ié maihtainable in law as well as in facts

and as such the application is liable to be dismissed.

10. That with regard to statements made in paragraphs
6 and 7 of the application, the Respondents have no comments

on»them.

i1, That with regard to statements made in paragraph
8, regarding Relief sought for, the Respondents beg to state
that the applicant is not entitled to any of the relief

sought for and as such the same is liable to be dismissed.

eee.p/5
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12, That with regard to statements made in paragraph

9 of the application, regarding Interim Order prayed for
the Respondents beg to state that in view of the facts
and circumstances narrated above the interim order

'prayéd for is liable to be dismissed.

13, That with regard to statements made in paracraphs
10 to 12 of the application, the Respondents have no

comments on them.

14, That the Reépondents submit that the application
is devoid of merit and as such the same is liable to be

dismissed.

- Verification =

I;'V.P. Shiv, Executive Engineer, Middle BErahma-
putra Division, Central Water Commission, Rajgarh .load,
Guwahati-7 and respondent No.3 do hereby soclemnly declare
that the statements made above are true to my knowledge,

belief and information.

mdl

And I sign this verification on this B

day of _____B 19J§;_, 1996 at Guwahati.

N

DECLARANT

R e AR AOT



